IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERBAD BENCH

AT HYDERABAD

0.X£.1307/94

Between:

1, K.V. Narasimha Raoc
2. K.Thana Reddy

3. G. Surya Prakash
4. MRS Prakash Rao

5. T.Ramaswamy

6. I.V.Ramana

7. 8.8urya Rao

‘8., K88 Bhavachari

And

1. chairman, Telecom Commission.

New Delhi.

2. Assistant Director General (TE),
Telecom Commission, New_nglhi.

3. Chief General Manager,
Telecom, AP Cércle,
- Hyderabad. :

4. Chief General Manager,
‘Southern Telecom Region,

Madras.

Mr. K.Laxmi Narasimha

Mr. NV Raghava Reddy, ACGSC for
for Mr. V. Bhimanna, ACGSC .
1“"” I : '

CORAM

HON'*BLE MR. JUSTICE M.G. CHAUDHARY,

ORDER

Mr.

applicants, states that as the applicanté have already Qot reli
by virtue of order passed in a batch of OAs they are noF desiro

of proceeding further with the instant 0.A.
statement the OA is allowed to be withdrawn and stands dispose
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No order as to costs.

Vvice Chairman

22nd January, 1997

VICE CHAIRMAN

Laxmi Narasimha, the learned counsel for the

Date: 22.1.97
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0.A,1307/94.,
To
1. The Chairman, Teleccm Cemmissieén,

New mlh’- .

2, The Assistant Director general (TE)
Tfelecem Commission, New Delhi.

3, The Chief General Manager,
Telecom, A.P.Circle,Hyderabad.

4., The Chief General Manager,
Southern Telecom Region, Madras.

5, One cepy to Mr.K,Lakshminarasimha, adveocate, CAT Hyd.
6. One copy to Mr.V.Bhimanna, Addl ,CGSC.CAT .Hyd.
7. One dqy te Library, CAT.,Hyd.

8., One spare copY.
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THE HON'BLE MRLJUSTICE M.G.,CHAULDHART
VICE-CHAI RMAN
ANE

THE HON'BLE MKR.H.RAJENDRA PRASAD
) MENBER ( ADMN )

Cateds 22 | _1997
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ed of with diséctions

. Lismissed as withdrawn.
Zdsmissed for defaut.
rdefred/re jected.

lo order as to cogs.
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